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ST ’OANo 64/200‘7 N
- cl s - Mr. CB Sharma, Counsel for apphcant

Heard the'leamed counsel for the apphcant - }
: Leamed counsel for the apphcant submits tha the apphcant retired -
.| from service on 30.09.2006 but so far no retrial benefits has been reléased. .
- The. applicant also made representation datéd 24.01.2007 (Annexure A/l)- :
4 m thls regard but no order order has been passed on 1t : “

: Keepmg in view that the representation of the applwnnt dated --h
‘./24 01 2007 (Annexure A/1) is still pending, this OA can be disposedof at " -
-admission - stage _itself directing the. - respondents . to dnspose of - the .
representanon of the apphcant w1thm astxpulated time. - : . ’
. -' B . _' [ - . Accordmgly, we allowthe OA and ~direct the respondents to decnde -

. order. If any grievances arises thereafter, the apphcant shall be at hbelty to- .
approach this Tnbunal by filing another OA. . e e e t

_the representation of the applicant ' dated 24. 01.2007 \ (Annexvre All) .
“within a perlod of three months from the date of- recelpt of a copy of this. - ~ .~
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